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ORDER

This is an appeal preferred by the assessee against the order of the Ld.CIT(A)-7,
Kolkata dated 16.09.2019 for AY 2015-16.
2. At the outset, the L.d. Counsel for the assessee Shri Manish Tiwari pointed out that
the impugned order of Ld. CIT(A) is an ex parte order. According to the Ld. AR, the
assessee did not receive the notice of hearing, so he could not instruct the Ld. AR to appear
before the Ld. CIT(A) which resulted in the Ld. CIT(A) dismissing the appeal. According
to Ld. AR, the Ld. CIT(A) ought not to have dismissed the appeal without hearing the
assessee and should have adhered to the law prescribed u/s. 250(6) of the Income-tax Act,
1961 (hereinafter referred to as the “Act”). So, he prayed that the matter may be restored to
the file of Ld. CIT(A). The Ld. DR did not oppose this plea of the assessee.
3. Having heard both the parties it is noted that the impugned order of the Ld. CIT(A)
is an ex parte order and the assesee’s case is that since he did not receive the notice of
hearing, he could not instruct the Ld. AR to appear before the L.d. CIT(A). Therefore, in the
light of the aforesaid fact, I am inclined to set aside the order of Ld. CIT(A) and restore the
appeal back to his file and direct him to pass a reasoned order as prescribed u/s. 250(6) of

the Act after hearing the assessee and after going through the written submission and
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documents submitted by the assessee. Therefore, this appeal of assessee is allowed for
statistical purposes.
4. In the result, the appeal of assessee is allowed for statistical purposes.

Order is pronounced in the open court on 10™ February, 2021.

Sd/-
(Aby. T. Varkey)
Judicial Member

Dated : 10" February, 2021
JD(Sr.P.S.)
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